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(2025) 01 JH CK 1741

In the Jharkhand High Court

Case No : Contempt Case Civil No. 452 Of 2024

Vidya Sagar And Others APPELLANT

Vs

State Of Jharkhand And Another RESPONDENT

Date of Decision : 24-01-2025

Acts Referred:

Citation : (2025) 01 JH CK 1741

Hon'ble Judges : Sanjay Kumar Dwivedi, J

Bench : Single Bench

Advocate : Monalisa Singh, A. Keshav

Final Decision : Disposed Of

Judgement

Sanjay Kumar Dwivedi, J

1. Learned counsel for the Opp. Parties submits that this matter was passed over
in the last week on his request with assurance that order of the writ Court will be
complied. He submits that he is in receipt of instruction and he has been
informed that the State Level Establishment Committee held a meeting on
15.1.2025 and further steps have been taken in light of the said decision of the
Committee and there is every possibility that the writ Court order will be
complied within a week.

2. In view of such submission, this matter is being adjourned for a week to be
listed on 7.2.2025.

3. It is made clear that in light of submission made by the learned counsel for
the Opposite parties on instruction if the writ Court order will not be complied
within aforesaid period, O.P.No.2/Director, Secondary Education, Government of
Jharkhand shall remain present before this Court at 10.30 a.m.

However, if the writ Court’s order is complied, his appearance is not required.
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